IN THE SUPREME COURT OF | NDI A
CRI M NAL APPELLATE JURI SDI CTI ON

CRIM NAL APEPAL NO._ 2228 OF 2010
[ARI SING QUT OF SLP(CRL.) NO_ 754 CF 2010

AJAY GHOSH B. APPELLANT
VERSUS

K. K. SAHADEVAN & ANR RESPONDENT

ORDER

Leave granted.

We have heard the | earned counsel for the parties.

Pursuant to the orders of this Court dated 20
Decenber, 2009, the appellant has deposited in the Hi gh
Court Rs. 7 lakhs which is the ampbunt of the cheque. W,
accordingly, permt the respondent to withdraw the said
amount in full and final settlenent of the dispute.

In this view of the matter, we allow this appeal,

set aside the conviction of the appellant and quash the

conpl ai nt .
....................... J
[ HARJI T SI NGH BEDI ]
....................... J
[ CHANDRAMAULI KR. PRASAD]
NEW DELHI ,

NOVEMBER 26, 2010.



